" Hon. Mr. Juatiaa u .. sriuna?““
-...gBﬂrE, Mr. K. Bbayya, F
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In this application the applicant ﬁa; ﬁiﬁif?”
vide a writ to quesh the order dated 1,2;34 il

14,2.86, the order by which direction may be 15&@35**ﬁig~
to the respondents in the nature of mandamuﬁéﬂ
commanding the responcent Nos, 3 & 4 to allow the [

petetioner to work as Mail Guard. | ]%@

From the facts as stated by the parties im which
there is some difference. The position appears to be
that the applicant was appointed as a'Caddidate Porter'
on 1.11.47 and the respondents No. 5 & 6, Sri Bijay |
Bahadur Singh and Chandra Shekhar Gaur were made
parmgnanttbﬁt also was junior to hig. In the gradatiﬁnJ
list, the pstetioners name has baaﬁ shown at S51,No.B
and that of Bijay Bahadur 3ingh and Chandra Sheker Gsur
are shown at 51, Now. 11 & 12 respectively. The '{?T#‘

o>
applicant was appointed to ﬂf‘f‘iﬂiﬂtﬁ)tlﬂaa—lll of
| e

'Mail Guard' from 1963 or sarlier than £hat. Buﬁ:



.1ﬁ”fﬁfﬁi##ﬁndnnt Ha‘, iﬁ senior to tha ﬁpﬁliﬁlﬁﬁ

o

allouved te work. As suc ﬁcﬂm the dsgﬂrtmanthl

prucaadinga and facts, uﬂ_-h%%

cnnnluslun that let hs ahnuld Fiia a uri{rgatatiaﬁ

Rov - P i

spd transferred to this Tribunal In view of the
42

fadt, it €an be observed that the promotion ta the

cadre of 'Mail Guard' is not made only on the basis of

LY

seniority and fitness. For prometion to the cadre

of 'Mail Cuard' an examination has been prescribed.
and is to be passed. The applicant hasnot passed

the examination, #f?

The rotation order &8 issﬁad on 5.1.84 does nnt-
show the désignatien pF the‘épplicant. In the absence
of any order on the subject it shall be pfaaum&d
that the applicant was working in A=28 section’fzgg;
from his original post of Jamzdar where he
holds a lien. The posts ofJamadar and 'ﬁail_ﬁuar%'! IIIIIII
are of same time scale of Rs. 210-4-250-£EB-5-270.
-Tha aaplinant was never promoted to the cadra of

Viﬁ&il.ﬁuazd‘ as such there is no question of raﬂ




and to give duty of 'Mail Guard® alse. '

In case under the rotation order, the raﬁpﬁf’
have also assigns to work as'f=il Cﬁard‘, ﬁbuiﬁualg,
the applicant has not passed the prescribed exaniﬂaﬁigﬁ;
and this application is deemed to have been diaﬁiaaﬁﬁ;

But in casa.his juniors are allowed to work as Mail ?'4
Guard, the applicant may alsc be alloued to u?rk
notwithstanding the fact that the emoluments will not

be affactad. With the above nhsarﬁatianstha appllnatiﬁn

is being disﬁnsad of finally., No: order is to = :ﬁaﬁs.

Allahabad
dt., 2.7.92
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